
MIRAE ASSET MUTUAL FUND   
                                                                     

 

1 

SCHEME INFORMATION DOCUMENT 
________________________________________________________________________ 

 

MIRAE ASSET CALL MONEY FUND  
An open ended liquid scheme  

 
Offer for units of Rs. 1000/ - each for cash during the New Fund Offer and continuous 

offer for un its at NAV based prices.  
 
 

New Fund Offer opens on    : dd/mm/2008  
New Fund Offer closes on    : dd/mm/2008  
Scheme re -opens for continuous  
Sale & Repurchase on or before      : dd/mm/2008  

 
 

Mirae Asset Mutual Fund  

Investment Manager : Mirae Asset Global Investment Management (India) Private Limited 
Trustee : Mirae Asset Trustee Company Private Limited 

Registered & Corporate Office: 
Unit No.606, Windsor Building, Off. C.S.T Road, Kalina, Santacruz (East), 

Mumbai ï 400098. 
Tel. No.: 022-678 00 300 Fax No.: 022- 6725 3940 - 47 

Website:  www.miraeassetmf.co.in   E-mail: miraeasset@miraeassetmf.co.in 
 

 

 

The particulars of the Scheme have been prepared in accordance with Securities and Exchange 

Board of India (Mutual Funds) Regulations, 1996 (hereinafter referred to as SEBI (Mutual Funds) 

Regulations) as amended till date and filed with SEBI, along with  Due Diligence Certificate from 

the Asset Management Company. The units being offered for public subscription have not been 

approved or recommended by SEBI nor has SEBI certified the accuracy or adequacy of the 

Scheme Information Document. 

The Scheme Information Document sets forth concisely the information about MIRAE ASSET 

CALL MONEY FUND that a prospective investor ought to know before investing. The investor 

should also ascertain about any further changes to this Scheme Information Document after the 

date of this Document from the Mutual Fund/ Investor Service Centers/ Website/ Distributors or 

Brokers.  

The Investors are advised to refer to the Statement of Additional Information (SAI) for details of 

Mirae Asset Mutual Fund, Tax and Legal issues and general information on 

www.miraeassetmf.co.in 

SAI is incorporated by reference (is legally a part of the Scheme Information Document). For a free 

copy of the current SAI, please contact your nearest Investor Service Centre or long on to our 

website. 

The Scheme Information Document should be read in conjunction with SAI and not in isolation.  

This Scheme Information Document is dated _____________ 

http://www.miraeassetmf.co.in/
mailto:mirae
http://www.miraeassetmf.co.in/
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HIGHLIGHTS / SUMMARY OF THE SCHEME  

 

Name of the Scheme  Mirae Asset Call Money Fund 

Type of the scheme  An open ended liquid scheme 

Investment Objective  The investment objective of the scheme is to seek to generate 
returns linked to short end rates like MIBOR, Call rates and CBLO 
etc. and provide higher liquidity by investing in a portfolio of debt 
and money market instruments. The Scheme does not guarantee 
any returns. 

Plans & Options  i) Dividend Option:  Under this option, a dividend may be 

declared by the Trustee, at its discretion, from time to time 
(subject to the availability of distributable surplus as calculated in 
accordance with the Regulations).  
 
(ii) Growth Option:  The returns from investments are generated 
through capital appreciation of unitsô price and no dividend will be 
declared.  
 
(iii) Bonus option:  Under this option the Fund may issue bonus 

units out of the accumulated reserves and surplus including the 
surplus by realised profit, dividend and interest, net of losses, 
expenses and taxes, if any, to unit holders, if such surplus is 
available and adequate for distribution in the opinion of Trustees. 
 
If the investor does not clearly specify the choice of option at the 
time of investing, it will be treated as a Growth Option.  

 
For more details, refer to Section III-A. 
 

NFO price  Offer for units of Rs. 1000/- each 

Minimum Application 
Amount & Mini mum 
Additional Application 
Amount  

Investors can invest under the Scheme during the New Fund 
Offer period and thereafter with a minimum investment of 
Rs.5,000/- and in multiples of Re. 1/- thereafter. Additional 
investments in an existing folio can be made for Rs.1000/- and in 
multiples of Re.1/- thereafter.   

Liquidity Facility  The Scheme will offer units for purchases/switch-ins and 
redemptions/switch-outs at NAV based prices on all business 
days on an ongoing basis.  
 

Benchmark Index  NSE MIBOR 

Transpar ency / NAV 
Disclosure  

NAV/sale and repurchase price will be disclosed at the close of 
every business day. The Scheme will disclose details of its 
portfolio on a half yearly basis as prescribed by SEBI (Mutual 
Fund) Regulations, 1996.  
Net Asset Value of the Units of the Scheme (including options 
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there under) calculated in the manner provided in this Scheme 
Information Document or as may be prescribed by the 
Regulations from time to time. The NAV will be computed upto 
four decimal places. 
 

Load Structure du ring New 
Fund Offer & Ongoing 
Offer Periods  

Entry Load NIL 

Exit Load NIL 

I INTRODUCTION  

A. RISK FACTORS 

Standard Risk Factors : 

 Investment in Mutual Fund units involves investment risks such as trading volumes, 
settlement risk, liquidity risk, default risk including the possible loss of principal 

 As the price / value / interest rates of the securities in which the Scheme invests 
fluctuates, the value of your investment in the scheme can go up or down depending on 
various factors and forces affecting capital markets and money markets.  

 Past performance of the Sponsor/AMC/Mutual Fund does not guarantee future 
performance of the Scheme.  

 MIRAE ASSET CALL MONEY FUND is the name of the Scheme, and this does not in 
any manner indicate the quality of the Scheme or its future prospects and returns.  

 The Sponsor is not responsible or liable for any loss resulting from the operation of the 
Scheme beyond the initial contribution of Rs.1.00 Lac made by it towards setting up the 
Mirae Asset Mutual Fund. 

 The present scheme is not a guaranteed or assured return scheme. 

Scheme Specific Risk Factors  

Risks associated with Debt and Money Market Instruments  

 
Interest Rate Risk / Price Risk  

From the perspective of coupon rates, debt securities can be classified in two categories, i.e., 
Fixed coupon bearing securities and Floating coupon bearing  securities. In Fixed coupon 
bearing securities, the coupon rate is determined at the time of investment and paid/received 
at the predetermined frequency. In the floating coupon bearing securities, on the other hand, 
the coupon rate changes ï ófloatsô ï with the underlying benchmark rate, e.g., MIBOR, 1 yr. 
Treasury bill. 
  
Fixed income securities (such as Government Securities, bonds, debentures and money 
market instruments) where a fixed return is offered, run price-risk. Generally, when interest 
rates rise, prices of fixed income securities fall and when interest rates drop, the prices 
increase. The extent of fall or rise in the prices is a function of the existing coupon, the 
payment-frequency of such coupon, days to maturity and the increase or decrease in the 
level of interest rates. The prices of Government Securities (existing and new) will be 
influenced only by movement in interest rates in the financial system and liquidity. Whereas, 
in the case of corporate or institutional fixed income securities, such as bonds or debentures, 
prices are influenced not only by the change in interest rates but also by credit rating of the 
security and liquidity thereof. 

Std. 

Obs. 2 
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Reinvestment Risk  

Investments in fixed income securities may carry reinvestment risk as interest rates prevailing 
in the market may differ from the original coupon of the bond. Consequently the proceeds 
from regular coupon and principal payments on due date may get invested at a lower rate. 
 
Credit Risk  
Credit Risk comprises three components. 
 

- Default Risk  
Securities carry a risk of repayment of principal or interest by the borrower.  This is 
called as default risk. The default risk depends on micro economic factors such as 
financial soundness and ability of the borrower and macro economic factors such as 
industry performance, competition, trade barriers etc. 

- Downgrade Risk  

It is the risk that credit rating agency downgrades the rating of an issuer based on 
earnings and cash flows generating capacity.  The credit rating migration of issuance 
leads to increase in the credit spread and thus reduces the price of corporate bond. 

 
- Spread  Risk  

Though the sovereign yield curve might remain constant, investments in corporate 
bonds are exposed to the risk of spread widening between corporate bonds and gilts. 
Typically, if this spread widens, the prices of the corporate bonds tend to fall and so 
could the NAV of the Debt Schemes. Similar risk prevails for the investments in the 
floating rate bonds, where the benchmark might remain unchanged, but the spread 
over the benchmark might vary. In such an event, if the spread widens, the price and 
the NAV could fall. 

 
Prepayment Risk   

 
The Borrower may prepay the receivables prior to their respective due dates. This may result 
in a change in the yield and tenor for the scheme. 
 
Liquidity Risk  
This refers to the ease at which a security can be sold at or near its true value. The primary 
measure of liquidity risk is the spread between the bid price and the offer price quoted by a 
dealer. Trading volumes, settlement periods and transfer procedures may restrict the liquidity 
of some of these investments. Different segments of the Indian financial markets have 
different settlement periods, and such periods may be extended significantly by unforeseen 
circumstances. The length of time for settlement may affect the Scheme in the event it has to 
meet an inordinately large number of redemption or of restructuring of the Schemeôs 
investment portfolio. 

Risks associa ted with Derivatives  

 
The risks associated with the use of derivatives are different from or possibly greater than the 
risks associated with investing directly in securities and other traditional instruments. Such 
risks include mispricing or improper valuation and the inability of derivatives to correlate 
perfectly with underlying assets, rates and indices.  
 

Std. 

Obs. 5 
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Trading in derivatives carries a high degree of risk although they are traded at a relatively 
small amount of margin which provides the possibility of great profit or loss in comparison 
with the principal investment amount.  
Derivative products are highly leveraged instruments that require investment techniques and 
risk analyses different from those associated with traditional securities such as shares or 
bonds. Investment in derivatives also requires the maintenance of adequate controls to 
monitor the transactions entered into, the ability to assess the risk that a derivative adds to 
the portfolio and the ability to forecast price or interest rate movements correctly.  
 
The options buyer's risk is limited to the premium paid, while the risk of an options writer is 
unlimited. However the gains of an options writer are limited to the premiums earned.  
 
The writer of a call option bears a risk of loss if the value of the underlying asset increases 
above the exercise price. The loss can be unlimited as underlying asset can increase to any 
levels. The writer of a put option bears the risk of loss if the value of the underlying asset 
declines below the exercise price and the loss is limited to strike price. 
 
Investments in futures face the same risk as the investments in the underlying securities. The 
extent of loss is the same as in the underlying securities. However, the risk of loss in trading 
futures contracts can be substantial, because of the low margin deposits required, the 
extremely high degree of leverage involved in futures pricing and the potential high volatility 
of the futures markets.  
 
Interest Rate Swaps (IRS) are highly specialized instruments that require investment 
technique and risk analysis different from those associated with equity shares and other 
traditional securities. The use of a IRS requires not only an understanding of the referenced 
asset, reference rate, or index but also of the swap itself, without the benefit of observing the 
performance of the swap under all possible market conditions. Swap agreements are also 
subject to liquidity risk, which exists when a particular swap is difficult to purchase or sell. 
Swap agreements may be subject to pricing risk, which exists when a particular swap 
becomes extraordinarily expensive (or cheap) relative to historical prices or the prices of 
corresponding cash market instruments. IRS agreements are also subject to counterparty 
risk on account of insolvency or bankruptcy or failure of the counterparty to make required 
payments or otherwise comply with the terms of the agreement.  
 
The derivatives are also subject to liquidity risk as the securities in the cash markets. The 
derivatives market in India is nascent and does not have the volumes that may be seen in 
other developed markets, which may result in volatility in the values.  
 
The derivatives are also subject to liquidity risk as the securities in the cash markets. The 
derivatives market in India is nascent and does not have the volumes that may be seen in 
other developed markets, which may result in volatility in the values. For further details 
please refer to section ñInvestments Limitations and Restrictions in Derivativesò in this 
Scheme Information Document. 
 
 
 
Risk associated with Securitized Debt  
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Securitized debt papers carry credit risk of the Obligors and are dependent on the servicing 
of the PTC / Contributions etc. However these are offset suitably by appropriate pool 
selection as well as credit enhancements specified by Rating Agencies. In cases where the 
underlying facilities are linked to benchmark rates, the securitized debt papers may be 
adversely impacted by adverse movements in benchmark rates. However this risk is 
mitigated to an extent by appropriate credit enhancement specified by rating agencies. 
Securitized debt papers also carry the risks of prepayment by the obligors. In case of 
prepayments of securities debt papers, it may result in reduced actual duration as compared 
to the expected duration of the paper at the time of purchase, which may adversely impact 
the portfolio yield. These papers also carry risk associated with the collection agent who is 
responsible for collection of receivables and depositing them. The Investment team evaluates 
the risks associated with such investments before making an investment decision. The 
underlying assets in the case of investment in securitized debt could be mortgages or other 
assets like credit card receivables, automobile / vehicle / personal / commercial / corporate 
loans and any other receivables / loans / debt.  The risks associated with the underlying 
assets can be described as under : 
 
Credit card receivables are unsecured. Automobile / vehicle loan receivables are usually 
secured by the underlying automobile / vehicle and sometimes by a guarantor. Mortgages 
are secured by the underlying property. Personal loans are usually unsecured. 
 
Corporate loans could be unsecured or secured by a charge on fixed assets / receivables of 
the company or a letter of comfort from the parent company or a guarantee from a bank / 
financial institution. As a rule of thumb, underlying assets which are secured by a physical 
asset / guarantor are perceived to be less risky than those which are unsecured. By virtue of 
this, the risk and therefore the yield in descending order of magnitude would be credit card 
receivables, personal loans, vehicle /automobile loans, mortgages and corporate loans 
assuming the same rating. 
 
Liquidity in Securitized Debt may be affected by trading volumes, settlement periods and 
transfer procedures. These factors may cause potential losses from being not able to sell the 
securitized debt instruments at its fair value. 
 
Different types of securities in which the scheme would invest as given in the Scheme 
Information Document carry different levels and types of risks. Accordingly, the schemeôs risk 
may increase or decrease depending upon its investment pattern. .e.g. corporate bonds carry 
a higher amount of risk than government securities. Further, even among corporate bonds, 
bonds which are AAA rated are comparatively less risky than bonds which are AA rated.  
 
Risk associated with Securities Lending  
 
Securities Lending is a lending of securities through an approved intermediary to a borrower 
under an agreement for a specified period with the condition that the borrower will return 
equivalent securities of the same type or class at the end of the specified period along with 
the corporate benefits accruing on the securities borrowed. 
 
In case the Scheme undertakes stock lending under the Regulations, it may, at times be 
exposed to counter party risk and other risks associated with the securities lending. 
Unitholders of the Scheme should note that there are risks inherent to securities lending, 
including the risk of failure of the other party, in this case the approved intermediary, to 

Std. 

Obs. 6 
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comply with the terms of the agreement entered into between the lender of securities i.e. the 
Scheme and the approved intermediary. Such failure can result in the possible loss of rights 
to the collateral put up by the borrower of the securities, the inability of the approved 
intermediary to return the securities deposited by the lender and the possible loss of any 
corporate benefits accruing to the lender from the securities deposited with the approved 
intermediary. 
 

Risk associated with short selling  

 
Short-selling is the sale of shares that the seller does not own at the time of trading. Instead, 
he borrows it from someone who already owns it. Later, the short seller buys back the stock 
he shorted and returns the stock to close out the loan. If the price of the stock has fallen, he 
can buy the stock back for less than he received for selling it and profits from it (the 
difference between higher short sale price and the lower purchase price).   
However, Short positions carry the risk of losing money and these losses may grow 
theoretically unlimited if the price increases without limit and shall result into major losses in 
the portfolio .  
 
In addition, the short selling will also have the risk of inability to borrow the securities by the 
seller. Then, it might be possible that the short seller will be required to purchase the 
securities sold short to cover the short even if the price of the security is higher at the time of 
the short sale.  
 
If a stock starts to rise and a large number of short sellers try to cover their positions at the 
same time, it can quickly drive up the price even further. This phenomenon is known as a 
short squeeze. This might result in major losses in the portfolio. 
 

B.  REQUIREMENT OF MINIMUM NUMBER OF INVESTORS AND MINIMUM 
HOLDING BY SINGLE INVESTOR  

 

The Scheme/Plan shall have a minimum of 20 investors and no single investor shall account 
for more than 25% of the corpus of the Scheme/Plan(s). However, if such limit is breached 
during the NFO of the Scheme, the Fund will endeavour to ensure that within a period of 
three months or the end of the succeeding calendar quarter from the close of the NFO of the 
Scheme, whichever is earlier, the Scheme complies with these two conditions. In case the 
Scheme / Plan(s) does not have a minimum of 20 investors in the stipulated period, the 
provisions of Regulation 39(2)I of the SEBI (MF) Regulations would become applicable 
automatically without any reference from SEBI and accordingly the Scheme / Plan(s) shall be 
wound up and the units would be redeemed at applicable NAV. The two conditions 
mentioned above shall also be complied within each subsequent calendar quarter thereafter, 
on an average basis, as specified by SEBI. If there is a breach of the 25% limit by any 
investor over the quarter, a rebalancing period of one month would be allowed and thereafter 
the investor who is in breach of the rule shall be given 15 days notice to redeem his exposure 
over the 25 % limit. Failure on the part of the said investor to redeem his exposure over the 
25 % limit within the aforesaid 15 days would lead to automatic redemption by the Mutual 
Fund on the applicable Net Asset Value on the 15th day of the notice period. The Fund shall 
adhere to the requirements prescribed by SEBI from time to time in this regard. 

http://www.investopedia.com/terms/s/shortsqueeze.asp
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C. SPECIAL CONSIDERATIONS  

 

 Mutual funds, like securities investments, are subject to market risks and there is no 
guarantee against loss in the Scheme or that the objective(s) of the scheme are 
achieved.  

 

 In the event of receipt of very large number of redemption requests or very large value 
redemption requests or of the restructuring of the schemeôs portfolio, there may be delays 
in the redemption of units. 

 

 No person receiving a copy of Statement of Additional Information (SAI) & Scheme 
Information Document (SID) or any accompanying application form in such jurisdiction 
may treat this SAI & SID or such application form as constituting an invitation to them to 
subscribe for Units nor should they in any event use any such application form unless, in 
the relevant jurisdiction such an invitation could lawfully be made to them and such 
application form could lawfully be used without compliance of any registration or other 
legal requirements.  

 

 Investors should study the Statement of Additional Information along with the Scheme 
Information Document in its entirety and should not construe the contents as an advice 
relating to legal, taxation, investment or any other matters. Investors may, if they wish, 
consult their legal, tax, investment and other professional advisors to determine possible 
legal, tax, financial or other considerations of subscribing to or redeeming Units, before 
making a decision to invest/redeem Units. 

 

 The tax benefits described in the Statement of Additional Information are as available 
under the present taxation laws and are available subject to relevant conditions. The 
information given is included only for general purpose and is based on advice received by 
the AMC regarding the law and practice currently in force in India and the Investors 
should be aware that the relevant fiscal rules or their interpretation may change. As is the 
case with any investment, there can be no guarantee that the tax position or the 
proposed tax position prevailing at the time of an investment in the Scheme will endure 
indefinitely. In view of the individual nature of tax consequences, each Investor is advised 
to consult his / her own professional tax advisor. 

 

 The Statement of Additional Information, Scheme Information Document or the Units 
have not been registered in any jurisdiction. The distribution of this Scheme Information 
Document in certain jurisdictions may be restricted or totally prohibited due to registration 
requirements and accordingly, persons who come into possession of this Scheme 
Information Document are required to inform themselves about and to observe any such 
restrictions and or legal compliance requirements. 

 

 No person has been authorized to issue any advertisement or to give any information or 
to make any representations other than that contained in this Scheme Information 
Document. Circulars in connection with this offering not authorized by the Mutual Fund 
and any information or representations not contained herein must not be relied upon as 
having been authorized by the Mutual Fund. Any subscription, Purchase or Sale made by 
any person on the basis of statements or representations which are not contained in this 
Offer Document or which are inconsistent with the information contained herein shall be 
solely at the risk of the investor.  
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 Prospective investors should review / study this Statement of Additional Information along 
with Scheme Information Document carefully and in its entirety and shall not construe the 
contents hereof or regard the summaries contained herein as an advice relating to legal, 
taxation, or financial / investment matters and are advised to consult their own 
professional advisor(s) as to the legal, tax, financial or any other requirements or 
restrictions relating to the subscription, gifting, acquisition, holding, disposal (by way of 
sale, switch or redemption or conversion into money) of Units and to the treatment of 
income (if any), capitalization, capital gains, any distribution, and other tax consequences 
relevant to their subscription, acquisition, holding, capitalization, disposal (by way of sale, 
transfer, switch or conversion into money) of Units within their jurisdiction of nationality, 
residence, incorporation, domicile etc. or under the laws of any jurisdiction to which they 
or any managed funds to be used to Purchase / gift Units are subject, and also to 
determine possible legal, tax, financial or other consequences of subscribing / gifting, 
purchasing or holding Units before making an application for Units.  

 

 Mirae Asset Mutual Fund / the AMC have not authorized any person to give any 
information or make any representations, either oral or written, not stated in this Scheme 
Information Document in connection with issue of Units under the Scheme. Prospective 
investors are advised not to rely upon any information or representations not incorporated 
in this Scheme Information Document as the same have not been authorized by the 
Mutual Fund or the AMC. Any subscription, Purchase or Sale made by any person on the 
basis of statements or representations which are not contained in this Scheme 
Information Document or which are inconsistent with the information contained herein 
shall be solely at the risk of the investor.  

 

 From time to time and subject to the Regulations, funds managed by the affiliates / 
associates of the Sponsor may invest either directly or indirectly in the Scheme. The 
funds managed by these affiliates / associates may acquire a substantial portion of the 
Schemeôs Units and collectively constitute a major investment in the Scheme. 

 

 Accordingly, Redemption of Units held by such funds may have an adverse impact on the 
value of the Units of the Scheme because of the timing of any such Redemption and may 
affect the ability of other Unit Holders to redeem their respective Units.  

 

 As the liquidity of the Schemeôs investments may sometimes be restricted by trading 
volumes and settlement periods, the time taken by the Fund for Redemption of Units may 
be significant in the event of an inordinately large number of Redemption requests or of a 
restructuring of the Schemeôs portfolio. In view of this, the Trustee has the right, in its sole 
discretion, to limit redemptions under certain circumstances ï Please refer to section 
ñRight to Limit Purchase & Redemptionsò.  

 

 Special Facilities: The Fund reserves the right to amend or terminate or introduce special 
facilities in the Scheme Information Document. Such facilities for the time being include 
Switch Facility, Systematic Investment Facility, Systematic Withdrawal Plan, Systematic 
Switch Plan, Dividend Reinvestment Plan and any such facility/plan that may be 
introduced in the future. 
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D. DEFINITIONS 

 
The following definitions/terms apply throughout this Scheme Information Document unless 
the context requires otherwise: 
 

Account Statement  A non-transferable statement indicating the number of units held by the 
investor on a particular date. 

Allotment Date  The date on which allotment of the scheme unit is made to the 
successful applicants from time to time and includes allotment made 
pursuant to the New Fund Offer. 

AMC Fees  Investment Management fee charged by the AMC to the Scheme. 

Applicable NAV  For applications for Purchases / Redemptions, accepted during the 
Ongoing Offer Period at the Designated Investorsô Service Centers of 
the Fund on a Business Day up to the Cut-off time of the Scheme, the 
NAV of that day; and  
For applications for Purchases / Redemptions accepted during the 
Ongoing Offer Period at the Investorsô Service Centers of the Fund on a 
Business Day after the Cut-off time of the Scheme, the NAV of the next 
Business Day.  

Asset Management 
Company(AMC)/ 
Investment Manager  
 

Mirae Asset Global Investment Management (India) Private Limited, the 
asset management company, set up under the Companies Act, 1956, 
having its registered office at Unit No. 606, 6th Floor, Windsor, Off CST 
Road, Kalina, Santacruz (E), Mumbai ï 400 098 authorized by SEBI to 
act as an Asset Management Company / Investment Manager to the 
schemes of Mirae Asset Mutual Fund.  

Business Day  A day not being:  
(a) A Saturday or Sunday;  
(b) A day on which the Stock Exchanges, the BSE and/or the NSE is 
closed;  
(c) A day on which Purchase and Redemption of Units is suspended or 
a book closure period is announced  by the Trustee / AMC; or  
(d) A day on which normal business cannot be transacted due to 
storms, floods, bandhs, strikes or such other events as the AMC may 
specify from time to time.  
(e) A day on which the banks and/or RBI are closed for 
business/clearing in India; 
All applications received on these non-business days will be processed 
on the next business day at Applicable NAV. The AMC reserves the 
right to change the definition of Business Day. The AMC reserves the 
right to declare any day as a Business Day or otherwise at any or all 
Investorsô Service Centers 

Call Option  An agreement that gives an investor the right (but not the obligation) to 
buy a stock, bond, commodity, or other instrument at a specified price 
within a specific time period. 

CBLO Collateralized Borrowing and Lending Obligations is a Money Market 
Instrument, approved by RBI (developed by Clearing Corporation of 
India Ltd). CBLO is a discounted instrument issued in an electronic 
book entry form for maturity ranging from one day to one year. 

CDSC A charge to the Unit Holder upon exiting (by way of Redemption) based 
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on the period of holding of Units. The Regulations provide that a CDSC 
may be charged only for a no-Load Scheme and only for the first four 
years after the Purchase and caps the percentage of NAV that can be 
charged in each year. 

Custodian  Standard Chartered Bank, Mumbai branch registered under the SEBI 
(Custodian of Securities) Regulations, 1996, or any other custodian who 
is approved by the Trustee.  

Cut-off time  A time prescribed in this Scheme Information Document up to which an 
investor can submit a Purchase request / Redemption request, to be 
entitled to the Applicable NAV for that Business Day.  

Collection Bank(s)  The bank(s) with which the AMC has entered into an agreement, from 
time to time, to enable customers to deposit their applications for units 
during the NFO period. The names and addresses are mentioned at the 
end of this Scheme Information Document.  

Designated Collection 
Centers during the NFO  

Investorsô Services Centers and branches of Collection Bank(s) 
designated by the AMC where the applications shall be received.   

Designated Collection 
Centers during 
Ongoing Offer  

ISCs designated by the AMC where the applications shall be received. 
The names and addresses are mentioned at the end of this offer 
document. 

Entry Load  A Load charged to an investor on Purchase of Units based on the 
amount of investment per application or any other criteria decided by 
the AMC.  

Exit Load  A Load (other than CDSC) charged to the Unit Holder on exiting (by 
way of Redemption) based on period of holding, amount of investment, 
or any other criteria decided by the AMC.  

Foreign Institutional 
Investors /  FII 

An entity registered with SEBI under Securities and Exchange Board of 
India (Foreign Institutional Investors) Regulations, 1995 as amended 
from time to time.  

Fund / Mutual Fund/ 
Trust  

Mirae Asset Mutual Fund, a Trust registered with SEBI under the 
Regulations, vide Registration No: MF/055/07/03 dated: November 30, 
2007. 

Investor Service Centre 
/ ISC 

Official points of acceptance of transaction / service requests from 
investors. These will be designated by the AMC from time to time. The 
names and addresses are mentioned at the end of this Scheme 
Information Document.   

Load  A charge that may be levied to an investor at the time of Purchase of 
Units of the Scheme or to a Unit Holder at the time of Redemption of 
Units from the Scheme.  

MIBOR Mumbai Interbank Offered rate. MIBOR is equivalent to daily call rate. It 
is the overnight rate at which funds can be borrowed and changes every 
day. 

Net Asset Value / NAV  Net Asset Value of the Units of the Scheme (including options there 
under) calculated in the manner provided in this Scheme Information 
Document or as may be prescribed by the Regulations from time to 
time. The NAV will be computed upto four decimal places. 

New Fund Offer / NFO  The offer for Purchase of Units at the inception of the Scheme, available 
to the investors during the NFO Period.  

New Fund Offer Period 
/ NFO Period  

The period being xxxxxx, 2008 to xxxxxx, 2008 subject to extension, if 
any.  
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Ongoing Offer  Offer of Units under the Scheme when it becomes open ended after the 
closure of the New Fund Offer Period.  

Ongoing Offer Period  The period during which the Units under the Scheme are offered for 
subscription/redemption after the closure of New Fund Offer Period.  

Purchase / 
Subscription  

Subscription to / Purchase of Units by an investor from the Fund. 

Purchase Price  The price (being Applicable NAV plus Entry Load) at which the Units 
can be purchased and calculated in the manner provided in this 
Scheme Information Document.  

Put Option  An option contract giving the owner the right, but not the obligation, to 
sell a specified amount of an underlying security at a specified price 
within a specified time. This is the opposite of a call option, which gives 
the holder the right to buy shares. 

Registrar and Transfer 
Agent  

Karvy Computershare Pvt. Ltd. appointed as the registrar and transfer 
agent for the Scheme, or any other registrar that may be appointed by 
the AMC.  

Redemption  Repurchase of Units by the Fund from a Unit Holder.  

Redemption Price  The price (being Applicable NAV minus Exit Load) at which the Units 
can be redeemed and calculated in the manner provided in this Scheme 
Information Document. 

Scheme  MIRAE ASSET CALL MONEY FUND (including as the context permits, 
the options there under).   

Scheme Information 
Document  (SID) 

This Scheme Information Document (SID) issued by Mirae Asset Mutual 
Fund offering units of MIRAE ASSET CALL MONEY FUND for 
subscription. Any modifications to the SID will be made by way of an 
addendum  which will be attached to the SID. On issuance of 
addendum, the SID will be deemed to be updated by the addendum. 

SEBI Regulations / 
Regulations  

Securities and Exchange Board of India (Mutual Funds) Regulations, 
1996 as amended from time to time, including by way of circulars or 
notifications issued by SEBI and the Government of India.  

Securities  As defined under Section 2(h) of the Securities Contracts (Regulations) 
Act, 1956 of India; and also include shares, stocks, bonds, debentures, 
warrants, instruments, obligations, money market instruments, debt 
instruments or any financial or capital market instrument of whatsoever 
nature made or issued by any statutory authority of body corporate, 
incorporated or registered by or under any law; or any other securities, 
assets or such other investments as may be permissible from time to 
time under the regulations. 

Statement of Additional 
Information  (SAI) 

The Statement of Additional Information (SAI) issued by Mirae Asset 
Mutual Fund containing details of Mirae Asset Mutual Fund, its 
constitution, and certain Tax and Legal issues and general information. 
SAI is incorporated by reference (is legally a part of SID). SID should be 
read in conjunction with SAI and not in isolation. 

Systematic Transfer 
Plan /STP 

A plan enabling Unit Holders to transfer sums on a monthly / quarterly 
basis from the Scheme to other schemes launched by the Fund from 
time to time by giving a single instruction.  

Systematic Withdrawal 
Plan/SWP 

A plan enabling Unit Holders to withdraw amounts from the Scheme on 
a monthly / quarterly basis by giving a single instruction.   
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Trustee / Trustee  
 Company  

Mirae Asset Trustee Company Private Limited, a company set up under 
the Companies Act, 1956, to act as the Trustee to Mirae Asset Mutual 
Fund.  

Trust Deed  The Trust Deed dated October 11, 2007 made by and between the 
Sponsor and the Trustee, establishing Mirae Asset Mutual Fund, as 
amended from time to time 

Unit  The interest of an investor in the scheme consisting of each unit 
representing one undivided share in the assets of the scheme, and 
includes any fraction of a unit which shall represent the corresponding 
fraction of one undivided share in the assets of the Scheme. 

Unit Holder  Any registered holder for the time being, of a Unit of the Scheme offered 
under this Scheme Information Document including persons jointly 
registered.  

Valuation Day  Business Day. 

Words and 
Expressions used in 
this Scheme 
Information Document 
and not defined  

Same meaning as in the Trust Deed 
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E. DUE DILIGENCE BY THE ASSET MANAGEMENT COMPANY  

 
The Asset Management Company shall confirm that a Due Diligence Certificate duly signed 
by the Compliance Officer of the Asset Management Company has been submitted to SEBI, 
which reads as follows:  
 
It is confirmed that:  
(i) the draft Scheme Information Document forwarded to SEBI is in accordance with the 

SEBI (Mutual Funds) Regulations, 1996 and the guidelines and directives issued by 
SEBI from time to time.  

(ii)  all legal requirements connected with the launching of the scheme as also the 
guidelines, instructions, etc., issued by the Government and any other competent 
authority in this behalf, have been duly complied with.  

(iii)  the disclosures made in the Scheme Information Document are true, fair and 
adequate to enable the investors to make a well informed decision regarding 
investment in the proposed scheme.  

(iv)  the intermediaries named in the Scheme Information Document and Statement of 
Additional Information are registered with SEBI and their registration is valid, as on 
date. 

 
 
For Mirae Asset Global Investment Mana gement (India) Private Limited  
 
 
 
 
Ritesh Patel 
Company Secretary and Compliance Officer 
 
July 15, 2008. 
Mumbai 
 
 

 
Note:  

 
The aforesaid Due Diligence Certificate dated July 15, 2008 was submitted to Securities and 
Exchange Board of India on July 16, 2008.  
 
 
 
 

Std. 
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II. INFORMATION ABOUT THE SCHEME  

A. TYPE OF THE SCHEME:  

An open ended liquid Scheme.  The Scheme does not assure or guarantee any returns.  

 

B. WHAT IS THE INVESTMENT OBJECTIVE OF THE SCHEME?  

 
The investment objective of the scheme is to seek to generate returns linked to short end 
rates like MIBOR, Call rates and CBLO etc. and provide higher liquidity by investing in a 
portfolio of debt and money market instruments. The Scheme does not guarantee any 
returns. 

C. HOW WILL THE SCHEME ALLOCATE ITS ASSETS?  

Asset Allocation in the normal circumstances :  

Instruments  
Indicative allocations  

(% of total assets)  
Risk Profile  

 Minimum  Maximum   

CBLO/Reverse Repo, Debt 
Instrument linked to short end rates 
such as MIBOR etc. and MIBOR 
linked instruments with daily put/call 
options. 

 
 

65 
 

100 
 

Low 

Debt & Money Market Instruments 
(including Securitized Debt upto 30% 
of net assets) 

 
0 35 Low to Medium 

 
The Scheme may invest upto 30% of net assets in securitized debt.  The scheme shall not 
engage into stock lending.  
 
Pending deployment of funds of a scheme in securities in terms of investment objectives of 
the scheme a mutual fund can invest the funds of the scheme in short term deposits of 
scheduled commercial banks. The investment in these deposits shall be in accordance with 
SEBI Circular dated April 16, 2007, October 26, 2007 and June 23, 2008. 
 
The Scheme may propose to invest in securitized debt upto the limit of 30% of net assets and 
does not propose to underwrite issuances of securities of other issuers.  
 
The scheme does not propose to invest in equity and equity related securities. 

The portfolio of the scheme will have the following characteristics: 

 Mark-to-Market component of the Scheme (excluding money market instruments) on a 
weekly average basis shall be less than 10%. (Mark to Market would mean the valuation 
of an asset (e.g. marketable securities, derivatives and other financial contracts) using a 
traded price or a derived price from the corresponding yield curve). 

Std. 
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AND 

 Maximum re-pricing tenor of 1 year reckoned as under: 

 For a fixed rate asset, the remaining tenor would be 1 year or less. 

 For a floating rate asset, the interest reset frequency would be 1 year or less. 

 For a fixed rate/floating rate asset where the principal is paid in a staggered 
and/or on amortizing basis (e.g. securitised papers), the average maturity of such 
an asset would be 1 year or less. 

 For a portfolio using Interest Rate Swaps, 

The composite floating rate asset (underlying fixed rate asset and Interest Rate 
Swap, paying fixed and receiving floating) would have interest reset frequency 
upto 1 year. 

If Interest Rate Swaps (receiving fixed and paying floating), have been used to 
convert a floating rate asset into a fixed rate asset, the fixed leg of the Interest 
Rate Swap would have remaining tenor upto 1 year. 

 For a portfolio using Forward Rate Agreements, the summation of the beginning 
and end dates of the period covered would be 1 year or less. 

 
The percentages stated in the asset allocation table above are only indicative and that they 
can vary substantially depending upon the perception of the Investment Manager, the 
intention being at all times to seek to protect the interests of the Unit holders. However, due 
to market conditions, the AMC may invest beyond the range set out above. Such deviations 
shall normally be for a short term purpose only, for defensive considerations and the intention 
being at all times to protect the interests of the Unit Holders.  

In the event of deviations from the above asset allocation pattern, rebalancing will normally 
be carried out within 20 business days. For the purpose of further diversification and liquidity, 
the Scheme may invest in other schemes managed by the same AMC or by the asset 
management company of any other mutual fund without charging any fees on such 
investments, provided that aggregate inter-scheme investment made in all schemes 
managed by the same AMC or in schemes managed by the AMC of any other mutual fund 
shall not exceed 5% of the net asset value of the Fund.  
 
 

Overview of Debt  Markets in India  

 
Indian fixed income market, one of the largest and most developed in South Asia, is well 
integrated with the global financial markets. Screen based order matching system developed 
by the Reserve Bank of India (RBI) for trading in government securities, straight through 
settlement system for the same, settlements guaranteed by the Clearing Corporation of India 
and innovative instruments like CBLO have contributed in reducing the settlement risk and 
increasing the confidence level of the market participants. 
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The RBI reviews the monetary policy four times a year giving the guidance to the market on 
direction of interest rate movement, liquidity and credit expansion. The central bank has been 
operating as an independent authority, formulating the policies to maintain price stability and 
adequate liquidity. Bonds are traded in dematerialized form. Credit rating agencies have 
been playing an important role in the market and are an important source of information to 
manage the credit risk. 
 
Government (Central and State) is the largest issuer of debt in the market. Public sector 
enterprises, quasi government bodies and private sector companies are other issuers. 
Insurance companies, provident funds, banks, mutual funds, financial institutions, corporates 
and FIIs are major investors in the market. Government loans are available up to 30 years 
maturity. Variety of instruments available for investments including plain vanilla bonds, 
floating rate bonds, money market instruments, structured obligations and interest rate 
derivatives make it possible to manage the interest rate risk effectively. Daily average 
turnover in the market ranges from Rs. 500 crores to Rs. 10,000 crores. 80 to 90% of it is in 
gilts. The securities available are listed or unlisted, secured or unsecured, public issue or 
private placements. 
 
Indicative levels of the instruments currently trading are as follows: 
 

Instrument  Maturity  Tenure  Yield %  Liquidity  

CBLO / Repo Short Overnight 7.80 ï 8.00 
Very 
High 

CP/CD/T Bills Short 

3 months 
CP 9.20 ï 9.40 

High 
3 months 

CD 8.95 ï 9.10 

91D TB 7.65 

364D TB 8.05 

Securitized Debt 
Short/ 

Medium 6 m ï 15 m 9.75-11 Low 

PSU / Corporate Bonds Medium 3 - 5 years 9.70 ï 10 Medium 

Central/ State 
Government Securities 

Low to  High 10 years 8.25 ï 8.45 High 

 
These are only indicative yields as on 18th June, 2008 and are likely to change depending 
upon the prevailing market conditions. 
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D. WHERE THE SCHEME WILL INVEST ?  

 

Investment in Debt & Money Market Instruments:  

 
The Scheme may invest in Money market instruments including, but not limited to Treasury 
Bills, Commercial Paper of Public Sector Undertakings and Private Sector Corporate Entities, 
Term Money, CBLO, Reverse Repo, Floating and MIBOR Linked Instrument, Certificates of 
Deposit of Scheduled Commercial Banks, Financial Institutions and Development Financial 
Institutions, Government securities with unexpired maturity of one year or less and other 
Money Market securities as may be permitted by SEBI/RBI from time to time and in the 
manner prescribed under the Regulations. 
 
The Scheme may also invest into debt securities including, but not limited to, debt 
Obligations of the Government of India, State and Local Governments, Government 
Agencies, Statutory Bodies, Public Sector Undertakings, Public Sector Banks or Private 
Sector Banks or any other Banks, Financial Institutions, Development Financial Institutions, 
and Corporate Entities, Securitised debt (asset backed securities, mortgage backed 
securities, pass through certificates, collateralised debt obligations or any other instruments 
as may be prevailing and permissible under the Regulations from time to time).  

The Debt Securities (including money market instruments) referred to above could be fixed 
rate or floating rate, listed, unlisted, privately placed or securitized debt securities, among 
others, transacted on an outright or repo / reverse repos basis, as permitted by regulation. 
The scheme may also invest in deposits of Scheduled Commercial Banks as permitted under 
Regulations / Guidelines. The Investment Manager will invest only in those debt securities 
that are rated investment grade by a domestic credit rating agency authorized to carry out 
such activity, such as CRISIL, ICRA, CARE, FITCH, etc. or in unrated debt securities upto 
permitted regulatory limits, which the Investment Manager believes to be of equivalent 
quality. Where investment in unrated debt securities is sought to be made, the specific 
approval of the Board of Directors of the AMC and Trustee shall be obtained prior to 
investment. 
 

E. WHAT ARE THE INVESTMENT STRATEGIES?  

 
This scheme is meant for investors to deploy their funds for a short period of time. The fund 
will be managed according to the investment objective, thereby seeking to generate returns 
linked to MIBOR, call and CBLO etc. commensurate with low risk and shall maintain high 
liquidity for the purpose of meeting the liquidity requirements of the investors. 
 
The investment team will primarily use a bottom up approach with an importance to top down 
overlay to assess the quality of the security / instrument (including the financial health of the 
issuer) as well as the liquidity of the security and the impact of various macroeconomic policy 
changes such as monetary policy changes etc. Investments in debt instruments carry various 
risks such as interest rate risk, reinvestment risk, credit risk and liquidity risk etc. Whilst such 
risks cannot be eliminated, they may be minimized through diversification.  
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